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I 2 3 4 5 6
3. Breach of conduct rules 1 1 1
4. Irregularitics in award of contiacts/
tenders . 1 3 4 4 .
5. Favour to the office bearers of the 1ecog—
nised unions 2 2 I 1
6. Miscellancous I 2 3 3
‘Yotal 7 9 16 1 5

3. The allegations have not been
substantiated in all eleven cases fina-
lised so far,

Impcrt of Obsolescent and Second
Grade Technology of EBlocem  Casters
for Vizag Steel Plant

1601. SHRI N. K. SHEJWALKAR:
Will the Minister of STEEL AND
MINES be pleascd lo state:

(a) whether India are importing
obsolescent and second grade tech-
nology of bloom casters in sieel
making instead of advanced and more
economical billet casters for Vizag
Steel Plant;

(b) if so, the reaction of Govern-
ment of India in this regard together
with the details of the extent of loss
and adverse effect on production of
steel at Vizag Steel Plunt and other
steel plants where such obsolescent
technology is being employed; and

(c) the details of the steps proposed
ty be taken to procure gdvanced and
more economical billet casters?

THE MINISTER OF COMMERCE
& STEEL. AND MINES (SHRI
PRANAB MUKHERJEE): (a) It
would not be correct to say that
bloom casting is obsolescent or secong
grade technology. Taking into
account the Jlarge size of L.D. Con-
verters to be installed in Visakha-
-patnam Steel plant, the product-mix
of the plant and various other, tech-

nical and operational c¢onsiderations,
it has been considereq that con-
tinuous casting of blooms; will be »
more dependable and advisable route
for steel production than the alter-
native of direct casting of billets,

(b) and (¢). Do not arise,

12 hrs.

RE: QUESTIONS OF PRIVILEGE

FROF. MADHU DANDAVATE
(Rajapur): 1 had already given
notice on 18-6-80 regarding the ques-
tion of gold auction against the—
Finance Minister. You already said
that he did not reject the matter
outright.

MR. SPEAKER: [ have again
written to the Finance Minister for
full facts; I will again remind him.

PROF, MADHU DANDAVATE:
I have here the records of the Lok
Sabha and the Rajya Sabha.

The Finance Minister explained in
writing in Rajya Sabhg that only
confiscated gold was....

MR. SPEAKER: No, no; 1 am not
allowing it now; It is still under con-
sideration.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I am raising a point
of order under rule 369 (1) and direc-
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[Shri Jyotirmoy Bosu]

tion 117 and 118 to be read with the
motion given under rule 222 (3).
In that connection 1 guoted from
the proceedings that the hon. Minister
Mr. Shankaranand misled the House
that doctorg dig not give a memor-
andum, I have here, in my hand, the
original receipt given which shows
that the junior doctors had given
a memorandum.

MR, SPEAKER: Please come under
118. Shri Ram Vilas Paswan,

Nt Tw Paerw OigArw (gTEIgR)
Faga Y, oo 9 fauw 223 @& Fw-
g TuRT €37, = Fgayeaw, & fEa9mw
Toeeisr o fagn g5 1 e ang g
Pas sraed & SFY W 18 I =W el
HEH W OTETHN Y TEETT AT o7 ST
HAY WEieT w g 6T . .

MR. S’'EAKER: I had received
motice of a question of privilege by
‘Shri Ram Vilas Paswan  Shri Vaj-
payee and Shri Jyotirmoy Bosu against
Shri Shankaranand, Minister of
Education and Health and Social
Welfare for alleged misleading of the
House regarding junior doctors’ strike.
I have called for factual information
on receipt of which I will give my
decision.

SHRI JYOTIRMOY BOSU: 1 seek
your permission. I have got the
original receipt; what more informa-
tion do you want?

MR. SPEAKER: No, no; please
resume your seat, Mr. Pandit.

DR. VASANT KUMAR PANDIT
{Rajgarh): About the call attention
motice on Lok-Par Lok which has
caused g lot of commotion in the city.
“The situation is likely to be grave....
my short notice question. ...

MR. SPEAKER: No, no; it is not
allowed. Please come to my Cham-

ber. Papers laid

[
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12.03 hrs.
PAPERS LAID ON THE TABLE

AvupiT REPORT ON ACCOUNTS oF COFFEE
Boarp For (Poor FUND), 1877-78 AND
(GENERAL FUND), 1976-77, ~ ANNUAL
REPORT AND REVIEW OF CARDAMOM
BoArp FOR 1978-79, NOTIFICATION Te.
EXCISE DUTY ON JUTE MANUFACTURKS,
REVIEW AND ANNUAL REPORT oF HiIN-
DUSTAN STEELWORK’S CONSTRUCFION
L1p., CALCUTTA FOR 1978-79 WITH
STATEMENT FOR DELAY

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): 1 beg to
lay on the Table: —

(1) A copy of the Audit Report
(Hindi and English versions) on the
Accounts of the Coffee Board for
the year 1977-78 (General Fund)
and 1976-77 (Pool Fund). [Placed
in Library. See No. LT-928/80].

(2) (i) A copy of the Annual
Report (Hindi and English versions)
of the Cardamom Board, Cochin, for
the year 1978.79.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Car-
damom Board, Cochin, for the year
1978.79. | Placed in Library. See
No. 1L.T-929/80].

(3) A copy of Notification No.
S.0. 102(E) (Hindi and English ver-
sions) published in Gazette of India
dategd the 19th February, 1980 re-
garding imposition of excise duty on
Jute Manufactures, issued wunder
section 9 of the Industries (Develop-
ment and Regulation) Act, 1951.
[Placeq in Library. See No. LT-
930/80].

(4) A copy each of the following
papers (Hindi and English ver-
sion, under sub-section (1) of sec-
tion 619A of the Companies Act,
1956: —

(1) Review by the Government
on the working of Hindustan
Steelworks Construction Limited,
Calcutta, for the year 1978-78,



